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Ĉ JNTRAL ADMINISTRATIVE TRIBUNAL, JABALPUR BENCH.JABAlPUR

original Application No.633/2000

Jabalpur, this.the 15^ dayof June, 2004

Hon'ble Shri M.p. Singh, vice Chairman,
Hon'ble Shri Madan Mohan. Member (J)

Smt. Jyoti pandey, 
aged about 29 years, 
w/o Sh. pradeep Pandey,
R/o Oovind Nilayam, Korighat, Hoshangabad, 
presently working as Jr. Hindi Translator Gr.II 
in the office of the Sr. superintendent of 
Post offices,Hoshangabad,
Distt. Hoshangabad (Madhya pradesh)• ...Applicant

(By Advocate* Shri Deepak Panjt^ani for sh. R.Tiwari)

-versus-

1. union of India through 
Secretary,
Deptt, of .Posts,
Dinistry of Tele-communications,
New Delhi•

2 . . The Director General (postsi.
Dak Bhawan, New Delhi.

3. The Chief Post Master General,
Dak Bhawan, Hoshangabad Road,
Bhopal (MPK

4. The Director, Postal Services,
Head office, office of the Chief post 
Master General, oak Bhawan,
Hoshangabad Road,Bhopal (mp>*

5. The senior superintendent of Post offices,
Hoshangabad Division,
Hoshangabad (Madhya Pradesh^

6. Shri Nitin Kumar Joshi, 
junior Hindi Translator,
o/o Sr. Supdt. of Post offices,
Jabalpur Division,
Jabalpur (Madhya Pradeshi ...Respondents

(By Advocatei Shri K .N . Pethial

O R D E R

By Madan Mohan, Member (judicial)-

By filing this original Application, the applicant

has sought the following main reliefs:>

i> To quash the order dated 21.7.2000(Annexure All^ 
and order dated 29.2.2000 (Annexure a-12) as 
being Void, arbitrary and illegal.



111 To cJirect thft respondents department to regu­
larise the services of the applicant on the 
post of iTunior Hindi Translator(Grade-II^ in 
view of her long and continuous? officiation 
on the post of junior Hindi Tran«lator(Gr.11^ 
in the interest of justice,

2* The brief facts of the case are that the applicant

was appointed as Postal Assistantvide order dated 15*10*93

in the pay scale of Rs* 975-1660/-* By Memo dated 9*6«94

a post of Jr. Hindi Translator wgs created in the office

of respondent no* 5 and the said post was to be filled up

by recruitment/staff section of Circle office* Bhc^al*

on 10.12,1995, a departmental circular was issued with

regard to filling up of the newly created post of Jr , Hindi

Trnaslator or,11. as per the circular dated 10.12.1995,

the applicant being the only person having requisite

qualification in the Hoshangabad Division submitted her

application.cSincferthe-applicant was having service

experience of only one year 8 months and 22 days, the

Sr, superintendent of Post offices, Hoshangabad Dlvi^sion,

Hoshangabad sought a clarification frcan the Chief Post

Master General, Bhopal with regard to the candidature of

the applicant. By order dated 18,1.1996, Chief Post

Master General, Bhopal accorded the sanction to the

appointment of the applicant to the post of Jr. Hindi

Translator (G r .II). Consequently, another order was issued

on 22.3,1996 from the office of CSiief Post Master Genesal,

Bhopal directing the respondent no. 5 to appoint the

applicant as Jr. Hindi Translator (Gr,II) on ad hoc basis

against the newly created post, pursuant to the aforesaid

directions, an appointment order was issued to the

applicant vide mem© dated 2,4.1996 for the post of Jr.

Hindi Translator (Gr.II) on ad hoc basis. Accordingly,

the applicant submitted her joining/charge assun5>tion

on 2,4,1996 itself.
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2.1 Vide Memo dated 21.5.1999 issued by the Chief 

Post Master General, Bhopal, respondent no. 3, the 

ten^prary post of Jr. Hindi Translator was made permanent 

post. The respondent no. 6 is posted at Jabalpur in the 

office of respondent no. 5 as junior Hindi Translator 

(Gr.II) on transfer at his own request and cost* Therefore, 

by the in^jugned order dated 21.7.?000, the respondentno. 6 

has been transferred to Hoshangabad and in the same 

order it has been directed that the local/ad hoc arrangement 

shall be terminated* iRven earlier the applicant 

had requested for her rfgularisation M  the post of Jr.

Hindi Translator (Gr.lll having become the said post 

as permanent. Her representation dated lS*2.2000was 

rejected by the respondents on 29.2*2000 without assigning 

any reason apart from referring the conditions of the 

appointment. It is submitted that the in^jugned orders are 

passed even without affording any opportunityof hearing 

to the applicant. Being aggrieved by the said orders, the 

applicant has filed this original application seeking the 

aforesaid reliefs*

3* Heard the learned counsel for both the parties#

4. It is argued on behalf of the applicant that on

seeking clarification by respondent no* 5 from respondent

no. 3 with regard to her experience, the sanction was

accorded by respondent no. 3 vide its memo dated 18.1*1996

and pursuant to that she was appointed as Jr. Hindi Trans-

Lator Gr.II on 2*4.1996 and accordingly she submitted his

joining repprt/assun5>tlon of charge on 2.4.1996 itself.

5Tide Memo dated 21.5.1999 issued by respondent no. 3

the said post of Jr. Hindi Translator (Gr.II) was made

permanent to favour respondent no. 6 shri Nitin Kumar Joshl#
Jabalpur to

who sought his transfer from/Hoshangabad at his own 

request and cost. He was transferred from Jabalpur to 

Hoshangabad vide order dated 21.7.2000 with a direction 

that local/ad hoc arrangement shall stand terminated*
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and the representation of the application for regiilarisationi 

of her service was rejeved vide order dated 29,2«2000 

without assigning any reason and no opportunity of hearing 

was afforded to the applicant,

5. In reply, learned counsel for the respondents argued

that the applicant was appointed as Jr. Hindi Translator

(Gr.ll) purely on ad hoc basis with clear understanding

that as and when regular arrangement is made she will have

to go to her original post of Postal Assistant and she

will not claim regular absorption 6n the said post. Before

joining the said post she was aTso reauired to give a

declaration tb'this effect, whichwas given by her vide

her declaration dated 2 .4 .1996(Annexure r/ 3 } »  Respondent

no. 6, sh. Nit in Kximar Joshi, Jr. Hindi Translator v' j

was transferred and posted as such at hts own request
.-bad

in the post at HoshajQds/ which was occupied by the 

applicant on account of ten^orary arrangement. There is 

no dispute that respondent no. 6 was regularly appointed 

Jr. Hindi Translator (Gr.ll5 Therefore, the termination 

of ad hoc and temporary aj^ointment of the applicant was 

proper on posting of said respondent ho. 6 in her place.

It is further argued that on perusal of a/ 7  it is 

clear that the appointn^nt of the applicant was on ad hoc 

basis and it has beenspeciflcally mentioned in the said 

order that this order will be terminated at any time 

without giving any notice. The applicant herself gave an 

undertaking that she will not claim any right for regula- 

risation and she will go back to her parent cadre 

whenever directed. It is argued that the applicant resumed 

her duties knowing fully well about the aforesaid condi­

tions which are also conten^lated in her appointment 

letter. Therefore* at this juncture she cannot claim 

permanent appointment on the post in question. It is

clear that the creation of the post was only from 31.5.94 

till 28.2.99 and# therefore# this order is of no help to

the applicant. There was no need to give any hearing

■
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to the applicant before terminating her services because 

it was clearly mentiohed in the order on the part of the 

respondents does not amount to disciplinary action and 

nor it is in the nature of punishment. Hence, the question 

of affording any opportunity does not arise.

6. After hearing the learned counsel for both the 

parties and carefully perusing the record, we find that 

the applicant was appointed as Jr. Hindi Translator (or.II) 

purely on ad hoc basis vide order dated 2.4.1996 with 

certain conditions enumerated in the appointment letter of 

the applicant i .e .  (1) this arrangement is purely ten^o- 

rary; (11) the claim of the applicant for regular appoint­

ment will not be accepted; (ill) her appointment can be 

terminated at any time without giving any notice; (Iv) 

regular arrangement of this post, the applicant will 

have to go back to her parent cadre; and (v| before 

taking ov^r charge of the said post, the applicant will 

have to submit a declaration to the effect that she 

will not claim for permanent absorption in the post.

We have seen that all the above conditions were accepted 

by the applicant before Joining the post of Jr. Hindi 

Translator Gr.II on ad hoc basis. As per requirement of 

the appointment, she voluntarily gave an undertaking 

with regard to condition.no. (v) as mentioned above, 

which is at Annexure R-3. It is also seen that respondent 

no. 6, who was rggularly appointed to the post of Jr.

Hindi Translator Gr. II  at Jabalpur, was transferred 

to Hoshangabad at his own request and cost, therefore, 

the local/ad hoc arrangement as was made by appointment 

of the applicant was terminated in accordance with the 

Conditions of the appointment letter of the applicant.

There is no evidence on record to show that the respondents 

have favoured the respondent no. 6 in any way. Mere* 

allegation of the applicant in this regard seems to be 

baseless and is rejected. ?he contention of the applicant
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that she was not given any opportunity before 

terminating her service as Jr. Hindi Translator does 

not seem to be correct as the said termination is not a 

punishment rather the same was known to the applicant 

that as and when a regular arrangement is made by the 

respondents on the said post, the applicant will have to 

be reverted to her parent grade. Hence, we are of the 

view that the respondents have not committed any 

irregularity or illegality by reverting/terminated the 

services of the applicant as Jr. Hindi Translator Gc .11 

and reverting her back to her parent grade of Postal 

Assistant.

In the facts and circumstances of the case and in 

the light of the observations made above, we find thet the 

oriofinal application is bereft of merit and deserves to 

be dismissed which is accordingly dismissed. No costs.

(Madan Mohan> ^
Member (judicial 1 .singhi

Vice Chairman
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